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O R D E R 

 
Rakesh Sagar Jain Member (J): 
 

1. Admit. 

2. Issue notice.  Sh. Amit Gupta, AAG, appears and accepts 

notice on behalf of the respondents. 

3. During the course of arguments, learned counsel for the 

applicant submitted that this OA can be disposed of by 

directing the respondents to place before the DPC as and 

when the same is held for the purpose of promotion of the 

applicant against the vacancy of Supervisory Xray 

Technician.   

4. Accordingly, the respondents are directed to place the case 

of the applicant in the ensuing DPC for the purpose of 

promotion of the applicant against vacancy of Supervisory 

Xray Technician in accordance with law and regulations.   

5. Needless to mention that no opinion has been expressed 

regarding merits of the case.  OA is disposed of accordingly.  

No costs. 

 
                                                ( Rakesh Sagar Jain )                   

                                                     Member (J)        
ND*  


